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Infrastructure Deve lopment

6069. SHRI BIR SINGH MAHATO: Will the Minister of 
FINANCE be pleased to state :

(a) whether the West Bengal Government have drawn 
up any plan for the development of infrastructure in the 
state with the World Banks assistance:

(b) if so, whether the link Roads are likely to be 
constructed in all villages within three years in West Bengal 
under the proposed plan; and

(c) the present status of the proposal ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) to (c) 
Government of India have received a proposal from 
Government of West Bengal for improvement of State 
Highways and Major District Roads in the state. The same 
has been posed to the World Bank. It is at preliminary 
stages of preparation.

Allocation o f Naphtha

6070. SHRI V.V. RAGHAVAN : Will the PRIME MIN­
ISTER be pleased to state:

(a) the quantum of Naphtha demanded by the
Kerala Government for generating power in the State and 
quantum allocated during 1996*97 and 1997-98; and

(b) the quantum of Naphtha demanded by the
different States and supplied to them during the last three 
years ?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) During 1996-97, the Government of Kerala had rec­
ommended allocation of 505000 tonnes per annum of 
Naphtha for the 500 MW Kannur Power Project Ltd.
However, the allocation could not be made during 1996-
97 as policy for allocation was being formulated.

Under the new liquid fuel policy for power projects, 
the Government have allocated 660 MW of power capacity 
based on liquid fuel to the State of Kerala. On the 
recommendations of the State Government and the Ministry 
of Power, a total quantity of 908.75 TMTPA of naphtha 
was allocated for three power projects in Kerala with a 
total capacity of 727 MW and the orders were issued on 
09-05-1997.

(b) Naphtha is not allocated State-wise, it is allo­
cated to different parties in different sectors of the industry 
like power, petro-chemical, fertilizer, steel, etc. on the 
recommendation of the administrative Ministries/Depart­
ments.

Liquid Fuel

6071. SHRI HARIN PATHAK:

SHRI AYYANNA PATRUDU:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government propose to issue fresh

guidelines or to change the present policy for the use of 
liquid fuel by the power sector:

(b) if so, the details thereof, vis-a-vis the earlier 
policy; and

(c) the time by which the new policy is likely to be 
made effective ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) and (c) Do not arise.

F itting o f Iron Doors

6072. DR. BALIRAM: Will the PRIME MINISTER be 
pleased to state ;

(a) whether iron doors on the back side have been 
installed in almost all the ground floor accommodation in 
Sector VII, R.K. Puram;

(b) if so, the reasons for not installing such a door
in Quarter No. 995 in Sector VII, R.K. Puram inspite of 
repeated complaints; and

(c) the action taken against the concerned JE/AE
who had visited the above house several times ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) :(a) and (b) Iron 
doors have been provided in all quarters in Sector VII, R.K. 
Puram excepting about 70 quarters. Installation of Steel 
doors in remaining quarters of Sector VII including quarter 
No. 995 R.K. Puram could not be included in last year’s 
programme due to non availability of funds and condition 
of existing doors.

(c) Since concerned JE/AE was not at fault, no 
action was taken against them.

Mine Accidents

6073. SHRI RADHA MOHAN SINGH: Will the Minister 
of LABOUR be pleased to state:

(a) the measures being taken by the Government
for safety of workers in gold mines of the country;

(b) whether the Government propose to curb the
increasing mine accidents;

(c) if so, the details thereof;

(d) If not, the reasons therefor; and

(e) the steps being taken by the Government to 
modernise gold mines in the country alongwlth the details 
of such mines, State-wise ?

THE MINISTER OF LABOUR (SHRI M. ARUNA- 
CHALAM): (a) Provisions for safety of persons employed 
in mines are contained in the Mines Act, 1952, and the 
Rules and Regulations framed thereunder. The safety laws
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are kept under constant review and amended from time 
to time. The Directorate General of Mines Safety also 
issues guidelines in the form of circulars to the mangements 
for improving safety measures. These provisions are 
required to be complied with by the mine managements. 
The officers of the Directorate General of Mines Safety 
inspect the mines periodically to oversee the status of 
compliance with the safety provisions, and to take action 
as provided for under the Mines Act, 1952, in case of 
default.

Besides the legislative measures, the Government is
promoting a number of other initiatives, such as:

(i) Conference on safety in mines,

(ii) Self-regulation by management,

(iii) Workers’ participation in safety management,

(iv) Tripartite and Bipartite reviews at various levels,

(v) Training of work persons,

(Vi) Observance of safety weeks and Safety Cam-
paigns,

(vii) National Safety Awards.

(b) to (d) As compared to the previous decade, the 
number of fatal and serious accidents as well as resultant 
casualties/injuries in respect of gold mines have declined 
during the current decade.

(e) Special efforts viz. air conditioning and use of 
spot coolers in the mines of Kolar Gold Fields have been 
undertaken to improve the working condition of the workers 
in these mines. Also extensive scientific studies have been 
undertaken to minimise the rock bursts in these mines.

Smuggling of Silk

6074. SHRI K.C. KONDAIAH:

SHRI ISWAR PRASANNA HAZARIKA:

SHRI DWARKA NATH DAS:

Will the Minister of FINANCE be pleased to
state:

(a) whether the Government are aware of the 
smuggling of raw silk from some neighbouring countries;

(b) if so, whether the Government have received 
some representation from the silk producers of the country 
in this regard; and

(c) If so, the steps taken by the Government to 
protect the Interest of the domestic silk producers ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) to (c) 
Available reports indicate illegal import of raw silk into India 
from Nepal, Bangladesh borders.

The Government of India have already drawn the

attention of Bangladesh Government to the matter with a 
request to take urgent measures to 1 check smuggling of 
raw silk to India and matter is also being taken up with 
Nepal Government. Alert instructions have been issued to 
the field formations to ensure suitable deterrance to 
attempts of smuggling including smuggling of raw silk.

investigation against AEPC by DGI

6075. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Monopolies and Restrictive Trade 
Practices Act, 1969 has directed the Director General of 
Investigation to start preliminary investigation Into the 
complaints against Apparel Export Promotion Council, New 
Delhi relating to allocation of quota;

(b) if so, the details of complaints received by 
MRTPC in this regard; and

(c) the time by which the investigation is likely to 
be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) to (c) 
On the basis of a complaint made by All India Garment 
Exporters Common Cause Guild and Globe Overseas 
Trading Corporation, the MRTP Commission has directed 
the Director General of Investigation and Registration to 
carry out a preliminary investigation into the allegations 
against M/s. Apparel Export Promotion Council (AEPC) and 
file the Preliminary Investigation Report thereof within 60 
days.

The complainants have alleged in their complaint that 
the respondent council, M/s. AEPC has furnished wrong 
data while making its recommendations to the Government 
regarding quantities to be released under the First-cum- 
First Served (FCFS) System on 28.10.1996 and has 
thereby manipulated the conditions of distribution of quota. 
The matter is now listed before the Commission on 
10.7.1997 for consideration of the Preliminary Investigation 
Report.

Exim Bank

6076. SHRI SHIVRAJ SINGH : Will the Minister of 
FINANCE be pleased to state :

(a) the details of number of branches of Exim Banks 
presently functioning in each State;

(b) the number of SC/ST and Minorities staff working 
category-wise; and

(c) the details of the backlog amongst these cat­
egories as on date ?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) Export- 
Import Bank of India (Exim Bank) has reported that it has 
six Regional Representative Offices located in New Delhi, 
Calcutta, Chennai, Bangalore, Mumbai and Ahmedabad.


